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MR. SPEAKER: Notonlyyou, theraare
are other hon. Members who have given
notices. They will be taken up later on.

12.26 hrs
MESSAGE FROM RAJYA SABHA
[English]

SECRETARY GENERAL: Sir, IThaveto
report the following message received from
the Secretary-General of Rajya Sabha:-

“In accordance with the provisions
of rule 127 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabha, | amdirected to
informthe Lok Sabhathatthe Rajya
Sabha, atits sitting held onthe 30th
July,1992, agreed without any
amendment to the Foreign Trade
(Development and Regulation) Bill,

1992, whichwas passedbythe Lok.

Sabhaat its sitting held onthe 20th
July, 1992.°

12.27 hrs

FOREIGN EXCHANGE CONSERVATION
(TRAVEL) TAX ABOLITION BILL*

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): | beg to move for leave to
introduce a Billfurtherto amend the Finance
Act, 1987.

MR. SPEAKER: The question is:
“That leave be granted to introduce

a Bill further to amend the Finance
Act, 1987."
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The motion was adopted.

SHRIRAMESHWAR THAKUR: lintro-
duce the Bill.

12.28 hrs.

|English]

STATEMENT GIVING REASONS FOR
IMMEDIATE LEGISLATION BY THE
FOREIGN EXCHANGE CONSERVATION
(TRAVEL) TAX ABOLITION ORDINANCE,
1992

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): Ibegtolayonthe Tablean
explanatory statement (Hindi and English
versions giving reasons forimmediate legis-
lation by the Foreign Exchange Conserva-
tion (Travel) Tax Abolition Ordinance, 1992.

[Placed in Library . See No. LT- 2405/
92] :

12.29 hrs

MATTERS UNDER RULE 377
[English]

() Need for central assistance to
the Tamil Nadu Government In
checking the menace of a paddy
disease in Thirvanamall and
North Arct Ambedkar district

SHRI M. KRISHNASWAMY (Van-
davasi): Adangerous disease has affected
the entire paddy crop at early stage in Tri-
vannamalai district and Nornth Arcot Am-
bedkar District, Tamil Nadu. it was brought
tothe notice of the agricult.:re depariment of
Tamil Nadu Govemment. The State Gov-
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ernment are not able to control the disease.
| therefor, request the Central Govemment
to come forward and help the affected farm-
ers in these two districts and part of South
Arcot District.

(i)  Needto restore the special Cen-
tral Assistance to the Adivasi
dominated areas of Ranchi, Bihar

[Transiation]

SHRI NITISH KUMAR (Barh): Mr.
Speaker, Sir, the condition of Adivasi domi-
nated area of Ranchi is very pathetic. Na-
tional Commission for Rural Labour in its
report has stated that about 30 per cent of
the Adivasi people are landless. About 17
per cent have one acre of land only and
about 34 per cent have 1-2 acres of land.

«Only about 12 percent people of this area
are able to manage their livelihood for the
whaole year. Though enriched with natural
wealth, this area has not been developedtill
today. The main problem of the Adivasis is
exploitation and illiteracy. The Central
Government has been iproviding assistance
tothis areaforthe last several years, but this
amount is not sufficientto start any appropri-
ate developmental scheme for this area.
Even this help has also been discontinued
from this financial year. Therefore, | would
urge the Central Government not only to
restore the Central assistance 1o this area
but alsotoincrease the amount adequately
sothataproject maybe startedthere andthe
exploited and suppressed people of that
area may also be able to lead good life.

(lii)  Needtorevivethe broadcasting
of Hindl songs from Manipur
AkashvaniKendra

SHRIUDAY PRATAP SINGH (Manipur):

,Mr. Speaker, Sir, 15 languages including
Hindi have been given recognition in the
Construction of India. Our Constitutionclearly
makes provision for developing Hindi as a
linklanguage in place of English. OurParlia-
ment itself passed Official Languages Act,
1963 in accordance with the spirit and
intention of the constitution and its regula-

tions were framed during the period 1976-
78. A clear provision has been made that
Hindi will be promoted in all the Central
Govemment offices and institutions. How-
ever, recentlythe broadcasting of Hindisongs
from the Manipur Kendra of Akashvani has
been discontinued; whereas under the Offi-
cial Languages Act the whole country has
been divided into three zones-'a’, ‘b’ and 'c’
Aims of broadcasting Hindi have been given
init.

Sir, if the broadcasting of Hindi is dis-
continued, it would raise a question mark not
only on the dignity of the official language
Hindi but also on the dignity of the nation.
Therefore, through you, | would like the
Government to pay attention to it immedi-
ately and revive the broadcasting of Hindi
songs from Manipur Akashvani Kendra.

(iv) ‘deloC:onmclThlmannama-
lal and Chinnasalem In Tamil
Nadu by rail

[English]

SHRI. P.P. KALIAPERUMAL (Cuddal-
ore): Thiruvannamalai Railway Station is
situated in the Villupuram-Katpadi meter
guage line of Southem Railway. Chinnasa-
lem Railway Station is situated in the
Viruthatchalam-Salem meter guage line of
Southern Railway. There is no Railway line
in between Thiruvannamalaiand Chinnasa-
lem. Inbetweenthesetwostationsthere are
three towns namely Moongilthuraipattu,
Sankarapuram and Kallakurchi.
Moongilthuraipattu is having a cooperative
sugar mill. Sankarapuram is a business
town. Kallakurchi is a taluk Head Quarters
and also a business town. There are hun-
dreds of villages around these towns. This
area comes under three constituencies of
Lok Sabha namely Cuddalore, Vandavasi
and Rasipuram. The people of this area are
pressing foranew Railway line fordecades.
If this new line is constructed, it would be
commercially viable and would also render
yeomen public utility service. Therefore, |
pleadfor the construction of the above Rail-
way line at the earliest.



